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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK): (a) A statement is laid on the Table 
of the House. [PIDCed ill LibrDry. See No. 
LT --1672/69] 

Ib) and (e). It has been the endeavour 
or the Government to reduce import of 
COllon. The quantum of cotton to be 
Import.d during 1969-70 has been determined 
on the basis of estimated requirements and 
expected availability of indigenous cottoo. 

Stay In Slrlke In Ordnance Faclory 
al Tlruchlrapalli 

3520. SHRI S. M. BANERJEE: 
SHRI NAMBIAR : 

Will the Minister of DEFENCE be 
pleased to state : 

la) whether it is a fact that tbere is a 
complete stay in strike io Ordnance Factory, 
Tiruehirapalli (Tamil Nadu) ; 

Ib) if 80, whether the employees have 
pc on strike as a protest apinst removal 
or c'lhl employees ; and 

(c) the steps taken by Government II' 
have a negotiated oettlement ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (a) No, Sir. However, some 
work.ers went on tool down strike in the 
ractory for two days from 22.7.69. The 
workers resumed work on 24.7.69. 

(b) Yes, Sir. The workers had lone on 
Itrite as a protest against the removal of 
8 employee. who were convicted by the 
ODurt on criminal charle. 

Ic) Does not arise. 

n.10 hra 

• CALLING AlTENTION TO MAlTER 
OF URGENT PUBLIC 

IMPORTANCE 

Reported dispute betweca tbe staft' 
and the admlolstration 01 tbe 

National Library. Calcutta 
SHRI H. N. MUKERJEE (Calcutta 

North But) : Sir, I call the attention of the 
Minister of Education to the followin. 

matter of urgent public importance and 
request that he may make a statement 
thereon ;-

The reported dispute between the 
staff and the administration of the 
National Library, Calcutta. 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. 
V. RAO): The National Library Employees 
Association has been agitating andlholding 
demonstratkns intermittently since 14th 
July. 1969 against 4 of the 5 appointments 
made on 23rd June. 1969 to Class III and 
Class IV posts. The 5 aflpointments made 
were: one Junior Technical Assistant, two 
Sorters, one Guard, and one Farash.\ The 
Lihrarian, as the competent apflointing 
authority, made these aflflointments' on the 
unanimous recommendations of the Depart-
mental Promotion Committee. made at its 
meeting held on 30th May. 1969. 

The 4 apflointments objected to were : 
(I) Guard, on the ground that he had 

not been sponsored by the Employmeilt 
Exchanle for the post; 

(2) and (3) Two Sorters, on the Bround 
that although vacancies existed from an 
earlier date, their appointments were made 
effective only from 23rd June, 1969. i.e. the 
date when the orders were issued ; and -

(4) One Junior TechnIcal Assistant, on 
the lround that he was not eligible for 
consideration due to insufficienf'lenBth" of 
service, late receipt of application:,and;'not 
being senior-most amonl the departmental 
candidates. 

On the 220d July, 1969, the Librarian 
cancelled the appointment of the Guard 
subject to further consideration of the calli 
In the liaht of the objection raised by tbe 
Association. Later on that day he also 
convened a meetln. of the Office Council 
set up under the Joint Consultative 
Machinery to thrash out the grievances of 
the Association. Following these discussions . 
the Librarian revised his order of the 23rd 
June, 1969 in respect of numbers (2) and 
(3) above and made their appointmentl 
effective from 2~th March, 1969. In respect 
of the fourth person, who was appointed as 
Junior Technical Assistant, the Librarian, 
however, did not alree to revise his orders 
•• the person concerned bad been 
unanimously selected by the Departmcatal 
Promotion Committee for the post u the 
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best candidate on merit. Further, appoInt-
ment to the post was required to be made 
by direct recruitment and not by promotion 
on the basis of the length of service in the 
Library. As regards late receipt of applica-
tion, it was explained that at the time the 
notice was issued, the candidate was on 
leave and immediately on return from leave, 
he submitted his application. 

On the 5th August, 1969, certain posters 
were put up by the Association in the 
Library premises in contravention of the 
orders issued by the Librarian on 22nd 
December, 1967 prohibiting display of such 
posters. On the Association refusing to 
remove the posters, the Librarian had the~e 
posters removed, upon which the employees 
staged a massive demonstration in front of 
his room and shouted ,Iogans. Apr>rehending 
that the demonstration might lIet violent and 
cause damage to the publie property and 
injury to the public servants on duty, he 
soulht police assistance. The police arrived 
in response to this request and stood by. 
The Librarian asked the police to go back 
when the employees gave him an assurance 
that they would stop the demonstration. 
Accordinaly, the police withdrew from the 
premises of the Library. However, the 
employees continued their demonstration for 
about half an hour or so thereafter and 
again demonstrated in the evening on that 
day. They also held demonstrations on the 
6th and 71h August, 1969, bul have since 
withdrawn the agitation and there have been 
no demonstrations since the 8th AUlust, 
196~. 

The Ministry of Education and Youth 
Services is deputing a senior officer from the 
Ministry of Labour to enquire into the 
strained relations among the members of the 
staff. which is seriously affecting the working 
of the Library, and to submit his report as 
early as possible. 

SHRI H. N MUKERJEE: Sir. in view 
of the national library which is a key 
academic and cultural institution of national 
importance having fallen on evil days which 
led to the Government havinl to appoint a 
reviewinl committee which has recently 
reported to the Government, may I know 
why the statement of the Minister does not 
really take note of the fact that it is not 
only a rccent dispute but tbat the relations 
between the librarian and tbe Itaff have been 
terriblf _ atrained _ over • lenatb of tQno aDd 

thinas proceeded to sucb an extremity that 
the librarian went so far as to call in the 
police and violate the sanctity of a place 
like the national library, a thing which has 
never happened before? In view of all this 
happening, and in view also of the fact that 
the Reviewing Committee which has recently 
reported, has asked for a librarian to be 
appointed who would have the qualifications 
of an academic as well as technical character 
(which do not seem to be possessed by the 
present librarian), may I know, why it is 
that Government is sending only an officer 
of the Labour Ministry and not make an 
investigation to be held at a higher level 
regarding the deterioration of the personnel 
rei" lions and why Government is not 
annouhdng the appointment of somebody 
else taking over the direction of the national 
library which obviously is not in very 
capahle hands at the moment? 

DR. V. K. R. V. RAO : The hon. 
Member has raised a larle number of 
Question~. I am surprised at this, because 
he has been a Member of the Reviewin. 
Committee. The report on the National 
Library has been received by the Govern-
ment only a few days aBO. Now, this 
statement did not make a reference to all 
the previous disputes and so on. The 
hon. Member himself has pointed out about 
the Librarian call in. in the police. I pointed 
out that this particular dispute was for the 
appointment of r(lUr fellows. In the case of 
three, satisfactory reply has been liven and 
in the case of tbe fourth there was some 
difference. And I do not want to go into 
the details of the demonstration, the poster. 
and so on. On the question as to why a 
new librarian has not been appointed etc. 
surely the hon. Member who il a very 
senior Member os this House knows very 
well that Ihis report has jUlt now been 
received by the Government and it is not 
possible for the Government to take a 
decision so quickly on such an important 
report, without a careful examination of Its 
conclusions and recommendations. As to 
the question, why it is that I have not sent 
a hiah judicial officer, there il no doubt 
that the Reviewing Committee mode a 
sUB~es'ion that in view of the .trained staff 
relations in the National Library between 
the librarian and the staft' and particularly 
in the top level. of the administration of 
tbe library, aD ofIIcer with blah judicia\ 
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experience should be appointed to go Into 
the whole question. N(,w, in the meanwhile, 
came thiK question of the police comins in 
there, there being demoDstrations and 50 on. 
First of ali, Oovernment has to take a 
decision to accept the recommendation. 
And secondly. you cannot let a judicial 
officer on the spur of the moment satisfyinl 
ali these qualificatioM. ....nd then, he should 
he ready 10 go and conduct an enquiry in 
the matter. In the meanwhile, may be, in 
my lInwi~dom, I thought that if I could 
induce the Chier Lahour (ommis,ioner. 
with the approval of my colleague, to go to 
Calculla. spend four or five day, and 
inquire into the maller, and let me know 
what action should be taken, it '" ill be help-
ful in this matler. 

I think the hon. Member is aware of it. 

~ !!fl!", q~T im: (~S'lTt ... ): 'Hl 
q';;rT'ill' ~ , ~if"f:: f'l'f'T"'f'TT 'ilTf,a i': I 

lIi'l~T cit ~~ _HI ... T ~ I 

SHRIM .... TI IL.... PALCHOUDHURI 
(KrishDsgar) : The National Library is one 
of our most valuable national assets May 
I Imow whether Government have got any 
information that not merely were there 
demonstrations by Ihe slaff in respect of 
their various llrievances hut some bombs 
were sup)'losed to be planted in the library 
in order to blow up the )'Ilace ~ Have 
Government 1101 any information about this? 
Will they Investillale this in all depth? 

1 hese demonstrations have occurred 
arter a lenllth of time. The emplovees have 
been putlina f"rward cel tain grievances 
whkh they have been feeling r<lIarding the 
canteen and reaarding some other things. 
His that been cunsistently louked into ? 
Ha\e Ihe smaller difticulties at leas! been 
rectified? If they have nOI been rectified, 
they should be rectified as soon as possible. 

DR. V.K R. V RAO : Government have 
no information abuut the plan. ina or all· 
elcd rlanting of a bomb in the Library. 
But .inee the hon. Member has now made 
a lIatem<Dt ill the House, I shall mak~ 

inquiries to find out ir a 110mb was plaDted 
or was Intcnded to be planted, if I can let 
information on that froHl the Library. 

SHRIMATI ILA PALCHOUDHURI: 
Bombs have been planted in picture-houses 
in Caicutta. 

DR. V. K. R. V. RAO : I am not 
talkinl or the picture. houses. I am talkinl 
of the National Library. 

Regardinl the second question, after the 
Chief Labour Commissioner loes to Calcutta. 
makes inquiries and comes back, if any 
grievances of the kind Ihat Ihe hon Member 
has mentioned remain unrectified. \\e shall 
see that action is taken to remedy the 
situation. 

SHRI JYOTIRMOY BASU (Diamond 
Harhour) : Because of the Librarian's lIoing 
back on assurances, the employees took a 
decision to demonstrate peacefully and in 
a di~ciplin.d manner. In West Benllal you 
saw recently how the jute strike was 
conducted in a disciplined manner and there 
was no question of violence or indiscipline. 
Further. they had been doina demonstr·;tion 
durine the recess and outside the gate and 
also after office hours. They huna some 
posler-boards in tbe oftke canteen. 
The hon. Minister has misled the House 
by sa) inl that posters were put up on the 
library premises on the wall.. No; they 
were nol posters but poster-boards which 
were hung on the staff canteen which is 
considered to be staff property for the 
)'Iurpose of use and utilisation. The police 
was called because the Librarian was plann-
ing to do a larle-scale suspension and 
terr('risation of the em)'lloyees. That was 
the whole object. This Librarian. Mr. 
Kalia is a rerson who was picked up oy 
the UPSC althouah he did not fulfil all the 
requisite qualiflcations. becluse he was a 
protected )'Ierson and a friend of the former 
Education Secretary. Mr. Prem Kirpal. That 
was why he was chosen and liven that 
covetaole job. 

SHRI P. K. DEO (Kalahandi): It should 
come to Delhi now. 

SHRI JYOTIRMOY BASU: This 
malter had beeD raised on the floor of th~ 



House reprdinl the appointment of Mr. 
Kalia. He was a person considered unfit 
for the job. In spite of that, he was liven 
that job. Could the Education Minisler 
tell us what has happened during his 
relime 7 Many preciClus books have beeD 
stolen and lost. We do not know what his 
responsibilily is in that relard. A reviewing 
committee was constituled in the month of 
May, 1968 which was asked to submit a 
report within Ihree months, that is. by 
AUlust. 1968. It is now one year and three 
months. Why is it that the report has nol 
been submitted 7 If the report has sinee 
been submitted, whal are its findinlls 7 Whal 
action do Government propose to take on 
the report and if nol, the reasons therefor ., 
Will this report be made public and made 
available to Members of Parliament. 

MR. SPEAKER: The han Minister 
has already said something about the 
report. 

DR V. K. R. V. RAO : I do not wanl 
to enter into a controversy with Ihe lion. 
Member regarding the peaceful or non-
peaceful character of the demonslr.llion 
which was held. It is a matter of int"plcla· 
tion. But it may be of interest to know -I 
am sure my hon. friend will nol apl'rll;'C of 
it-that one of the poste .. , according to my 
information, shows a person. 

SHRI JYOTIRMOY IIASU They 
were nol posters but poster-boards. 

DR. V. K. R. V. RAO: Let the hon. 
Member hear my answer. I was referring 
to posters. I hope the hon. Member WIll 

not approve of this posler, and I am sure IIc 
would not approve of it ; one of the posters 
showed a person cutting the throat of 
another person belonginll to a particular 
langu :ge IIrOUP with a razor and blood 
dripping on the map of India, I think the 
Librarian had some reason to object to the 
display of these polters whether in the 
canteen or in any other part of the Library. 
I am sure. knowinll the patriotic sentiments 
of the han. Member that he will not approve 
of the"" po.lers. 

R~g.rding the rellOrt of thc Reviewing 
Commit:ee, I have already IBid 'hat the 
report has just been received. GovernmclIl 
will uamine the report aDd after they bave 
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examined it they will come to their own 
conclusion. 

SHRI JYOTIRMOY BASU: Accordillll 
to the terms of reference, the report should 
have been submitted in the month of 
AUlust, 1968. Will the han. Minister tell 
us why the committee sat over it for ODe 
year and three months? 

DR. V. K. R. V. RAO: I do Dot know 
how I would be in a position to explain why 
a committee has taken more time to submit 
its report than it was expected to do. But 
an han. Member of this House, and a very 
distinguished person who belonlls to another 
wing of the same party to which my hon. 
friend belongs, was a member of that 
committee and it may be that he may be in 
a position to give an expalanation why so 
much time was taken in submiltiDI this 
report, 

SHRI JYOTIRMOY BASU: Are 
Government goinll to remove this Librarian 
who is not qualified 7 

MR. SPEAKER: The hon. Minister 
made a stalement. Then, the han. Member 
asked a question or clarification, He pve a 
counler-slatement; after the countrr-
"lalemellt, he is still askinll questions allain. 
There i~ no end to it at that rate. He could 
have asked fur any clarification. He need 
not have asked why thc report was not 
submilted and so on. 

SHRI JYOTIRMOY BASU: It is a 
question alTecling hundreds of employees. 

MR. SPEAKER: But Ihere shuuld he 
some reosonable latitude. 

SHRr JYOTIRMOY BASU: We are 
only performin. Our duty here. 

MR. SPEAKER: On his lu,..tion I 
had broullht this up. But I did not know 
that he would make such a lonler COUDkr-
statement. 

SHRr BEDABRATA BARUA (Kalla-
bor): I do not know why the hon. 
Minister i. so much worried about poster. 
in Calculla, calculla happens to be tho 
city of po~ters and all types of posters are 
tben: aDd even violent posten are tbere but 
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the consequences are Dot that violent. I do 
not know whether there were not posters in 
the canteen before hand. 

I would like to know whether there was 
real provocation for calling in the police. 
I would also like to know whether there has 
been any uniform legislation regarding 
regulation in these matters so far as libraries 
arc concerned, because the universities do 
have certain rCiulations regarding the 
calling in of the police etc. They have a 
certain academic freedom etc. I would like 
to know whether a similar thing is there in 
the library also. and whether the standing 
instructioDs relate to the display of posters 
in the canteen ? 

DR. V. K. R. V. RAO : I want to assure· 
hon. Members that I was not particularly 
worried about these posters. The point was 
that the Librarian issued an order that 
posters of an undesirable character should 
not be put up in any part of the library 
premises. But those posters were put up 
and they were removed under his orders. 
Then, the employees demonstrated. Whether 
the posters were of a nature which would 
lead to violence or not i. something on 
which I have no special information. 

~ ~~ m," (l!T~) : q)fe"{ 
iI; $f~ 'fIfT ~ I ~~1Ii1 lITI'fT ~* ~, ~~it; 
WH "If I f;;rI!l"T ~, lI& eft il'oOlI{it I 

DR. V. K. R. V. RAO : I do not know. 
I have already given the information that I 
have. One poster showed a picture of one 
person-l do not know how they showed 
from the picture about the language group-
belonging to one language group cutting the 
throat of the person of another language 
group with a razor and blood drippinll on 
the map of India. I have not seen the poster 
myself but this is the information that I 
have got. 

Rellarding the police beiDa called in, 
according to my information, the Librarian 
had to call the police in because they had 
prevented him from coming out of his room. 
I do not know the technical meaninll of the 
term 'gherao', but I think it was somethina 
like that. I am also informed that the 
police ClIme in but they did not do any-
thina; I am told the)' had no iDitructioDi 

to do anything. They waited there and 
when the employees said that they would 
not demonstrate, the police went back. 

Regarding the rules for calling in the 
police and so on, I am still to find out from 
the hon. Member what those regulations are 
that exist in the universities under which 
police could he called or could not be 
called. To the best of my information. 
normally the vice-chancellors do not call 
the police into the campus until they reel 
that there is danger to life or to property. 
I presume the same thing must also be 
applied to the national libraries. 

12.30 hr •. 

RE: POINT OF PRIVILEGE 

~ "! f""q (l.;·it<) ~~eT 1fi!)~If, 
~ f~qTf<1"lfiT< iI; sr~'f IliT IfIfT gQ'T ~ I 

'ilH fG:'f ~ If¢ 1, it ~~;;yn: ifi<: '~T ~ I 

~ '~T ~~ 6 ~. q"Tf2""I $f)~ "-'11 f'f;;yfi;rlftq"T 
t iil'1't it Vl"T I 

aareT "'fl)'lf: q"TfC!\'T ~l!iI' ~ ~T'f't

il'l'T l{I'or« ~ W i!:T<i~ it; I ~'Ii) fOlr-n 
lflfT Vl"T I ;o'fIiiT ;;Yq!il' $fliT f;rl'TT ~ I if 
~H[OT ~ f'fi e''fIiiT ;;YqTiI' ~~~1 o"{l! ~ 
~. I Ilil!T it~T ;r i!:) flli ;;Y~;;:T it ~ ~1 

;f~ ~;;rlf it ~. I 

SHRI S. M. BANERJEE (Kanpur) : He 
should hove written to you; instead, he 
has issued a press statement. 

~ "'! fm : if,0l ,f~it I 

aClfIl1If~m : $flq"lIiT lI1 Oll'~ 'I'm 
t. '3"iflfiT liT ~ ... 

~ ,,". q)o .,",1 
OT1f;;Yit I 

... 11111 ~lIlf : fif~)' 6T If,! t ~ 
'IT" ~, ,,), 'A~ifl G~ III I fI ~ .. ,. ~qt 


